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I as Ch}ef ALaw Assistant im the N.F.
l{ Ra:lway, Rangia Division. The applicant
Y talls unde,_i the reserved category, ie. SC

Y and "as such, he is entitled to certain

,i privileges .as per. the. rules. The applicant
§ Jjoined the Rangia Division in the yea1
was. transferred . . . to Tinsulkia abolishing
the post - of - CLA ' of - ‘Rangia Division.
Accox ding to the applicant. if he is required
to be transferred to Tinsukia due to
' deletion Tof " the “post - TofSCLA, Rangia
i Divigiosi, the applicant whonld be posted at
E Head Quérfér, Maligaon instead of
g Tinsulda since Maligaon is the neavest to
: his home town. Because as per rules
%holdmg the field, the applicant being falls
{undea s8C categmy cannot be transferred
g frequently, and if the applicant transferred
{ should - “bHe posted mnearest to his

{ hometown. The applicant averred that the
¥
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18.07.2006 Respondent No, 4, the predecessor di¥he

Co
S 6 phcaut Who)waq working at Tinsulda

iv ..1.

e e {-@ﬁ‘ o GpglaM his gcﬂmt;ew ﬁ'om the
}zfeadqum ter. Aggrieved by the smd action

Cernpd Ity TRy 1y 7o B C}f the responds Tt$ Jthe e
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s LNy J}dlefg = his 9
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g “8.1 To gdirect the Respondents to
\-, SRS B i setj -aside rand, quash the
\ o .-.---j Sugn d urd_fzr dateyl S. 7 06
\,,,,_,_‘___,M_‘__,; o e 8.2 c,ogvca}}pgg the mapplicant  to
. ! 1emam pm’ce& at the Head
xm,n_..“% —— era;iié: IMaligaoniorgin any
] pldoe which is near to his
T s il g s e ALV PIACE. T 505 lgae g
1 8.3 Cost of the apphcatmn o
it SRR 7 BN .othern 1@ef,€raﬁefgw Oto
..... cooi o Yy ein s Hlich the applicant is entitled
““““ o ¥ “to) unde - tHET “Yots and
) tree Y civcumstances of the case as
SRR ‘ demnedﬁtandproper”
A
) o T ol 5" g M Chanda, learned counsel for
!

the apphcmit submitted that the

..‘--,

(apphcant 1 fan‘aﬂy and hﬂ W children® aré
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o _:l.ﬁ.l:fl " .1-'.‘:'“-: T VI ;studymgm thaﬁs IX arid VIT @t Nalbari -
e za'smd mid acadbmic transfer will adversely
.-.“'"::'..?aﬂ‘ecbthe stu}dy of his children since h.ts
L _ ! .attentmn is ;{equn'ed m‘ 1.1_11';\11*I ji':udy Mr
DU (‘handg Iear?ed cournel also subm1tted
N gthat he Wﬂl ?oe qaﬁqﬁed xf a dnectmn is
. { given to the J*espondentq accommodatmg
T ﬁﬂle apphcan’t hke his ‘p‘rt,decessor the

oy Respondent. No. 4 and-az-per, rales with
s'special _ _1_efe?;e;1‘cg to; rule 132 of
.............. i “Concessmn and Facﬂ_ttxes. Admzssuble to
e e Scheduled Caste@. and ‘qchedu]ed Tribes
ttrreccececio L0 Other than _f_in Direct Recruitment and
........ ... Promotion”. Dr. JL. .Sarkar, learned
standing counsel for the Railways

TR U S SRR T submifted that"he has no objection in
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18 0'7 2006 con%ide:mg ﬂle representatmn of the .

jmbf

i .

apphcant

Consxdenng the entue aspectsz, this
Comt is of the view that it mll meet the

‘ ‘ends of Juﬁuce if a dneci:on is given to the

app}icmt to’ ﬁle ‘a representatmn
- Accor ‘dingly, the apphcant is dn‘ected to
ﬁle a camprehenqwe 1epresentaﬁon

nmzatmg all his gtﬁevan(:es ‘alérigwith a

. copy of this G.A. and other documents

before the i'éégdndmlts _ w;.t}m1 10 days

from . today. On "rece;xpt of such

-

1'epresa1tatioxi,-'_ the respbn&ents - shall

congider the same and pafé& appropriate
" order and communicate the same to the
" applicant within three weeks thereafter.

The OA. "is disposed ‘of at", the

' admission ‘stage itself. . No tprd.er as to

- costs.

" Vicé—Chairm an
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BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BRENCH

0.0, Nmul:glstjumf 2EEG

Ghri Jitendra Nath Harman. cweawws  MApplicant.
- A
Union of India & ors cennnarnen Respondents.

The applicant at present weorking as Chief heaw

Asstt. in the N.F.Hazilway, Rangia Division. The applicant
falls under the reserved category i,e, 5.C and as such he is
entitled to certain privileges as per  the rules. The
applicant  Joined the Rangia Division in the year 2883 and
sirnce . then he has been working to the satisfaction of all
concerned.  But  the Respondents with some ulterior motive
issued an order dated 5.7.86 transferring the applicant to
Tinsukia and thereby abolishing the post of CLA of Ranmgia
Division. The applicant submits that if he is required to ke
transferred from Rangia-Division due to deletion of the post
of  CLA/RNY, the respondents could have posted him .in  the
Mead Guarter, Maligaon instead of Tinsukia since Maligaon is

‘nearest to his home ftown. Hegause 3 &8s per rules holding the
field, the applicant being falls under 5C category can . not

be transferred fréquently, and if itransferred should hbe
pasted nearest to the home town. but the respondents however

tgNOTIng  WhE vt ited T posiLtion of Taw in this regard
o Ty with  the swle purpose  to harass  Ghe applicant

transferred him to Tinsukia which is far away from his home
town.The applicant having no other alternative remedy  has

‘come  under the protective hands of this Hon'ble Tribunal

seeking redressal of his grievances,

Hence this application.

N
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HEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIT BENCH
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BETWEEN

Jié@ndra Nath Barman,. cwanane Applicant.

AND

Union of Indid & Ors.cvsewee.. Respondents.
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2a ., ) Verification ,u..c.qu;;, 11
3. . Annexure-1 feesamrasee 12
4. ' ‘ Annexure-2 Peeeceneaa. 13
3. N o AHnENUPENE Whee s ﬂ_ﬁ |
b . _ Annesiure—4 “rcoaaaanan 1 5
7 : ' Annexure~5 | fearnaaseana . ﬂ- 6

HELEERREERERERFEREEEL LR LLERE R AR ERRER N ELRERR LR L AR B REHE RN

Filed by : %M : Rean.No.:

F-':ii.e':D:\PRIVA'TE}ji-tendra Date - = |8-7'O€



b

il Ly
T Applizond”
U

BEFORE THE ””Nihﬂs.ﬁﬁﬁIMISTﬁéTIVE THITHNQ
CLWAHATT BENCH

(An application under section 19 of the Central
Administrative Tribunal Act.l98%)

A No, nnagnxé”u,.a o f  aeas

BETWEEN

1. 8ri Jitendra Nath Barman,
son of late Thaneswar Barman,
rea ident of Poraskuchi,
ﬁuﬂﬁﬁdﬂm, Disgt Nalbari.

' ' ersnssscrunsaawnes ApRplicant.

~ BND -

1. The Union of India,

Represented by the General Manager (P
N.F.Railway, Maligaon. Duwahati -11,

2. The Divisional Railway Manager (P,
M.F.Railway, Rangia Division, Rangia.

3. The 8Br. Deputy Genersl Managerﬂ
NF.Railway Maligaon.

. Sri Rajeswar Das
S50 8ri Barheswar Des. .
R/ Nalbari, Assam.

= pohdent

DETALLE OF THE APPLICATION

Te PARTICULARS OF THE ORDER AGAINST WHICH THIG ﬁPPLICﬁTIGN

This application is directed agéihﬁt the orderg
ia%ﬁed- under  mempn Mo F/2%4/7 uf”%' UII?T) Lmd%@. dated
5n?j2ﬁ§é$- i%%ued-by,th@ Gemewal Manager (P) MLG, and order
uricier meme N F/7ﬂwf€/Q“YfP”H dat diiﬁ=?"2ﬁﬁé, iﬁsQ@d biv the

DAMAPY/ RNY.

<o LIMITATION:
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The applicant declares that the instant
application has been filed within  the limitation period
prescribed under section 21 of the Central Administrative

Tfibunal Act . 1985,

. JURISDICTION:

The apﬁliéant further declares that the subject

-~

matter *of the case is within the jurisdiction of the

Administrative Tribunal.

4. FACTS OF THE CASE: .
G.1. That the applicant is & citizen of India and as

—

such  he is entitled to all the rights, privileges and
protection  as guaranteed by the Constitution of  Indiz and

laws framed thereunder.

4,52, '_ That the applicant a% presént workiﬁg as Chief Law
Asabt. ¢ in short CLAY  in the N.F.Railway, Rangia Division,
The appliaant falls under the ragerv&d'mategdry'iie? 5.0 and
as  such he ie entitled to certain p%iviiegés as  per theb
rules. The applicant joimned the Rarngia Division in tﬁe year
2HEE and since then he has been'WDrhiﬂg to the satisfaction
af all cahcerned, But'th@ Respondents with..somev ulteriaor
motive iﬁsued an  order dated 3.7.66 tfanﬁferving the
applicant to Tingukia and thereby abbliﬁhing the post of CLAa
aof Rangia Division. The applicant ﬁu@mitﬁ that ‘if‘ he is
réquired‘ to be transferred from Rangia Divisiqn duev to

deletion of the post of CLA/RNY, the respondents could have



pasted him in the Head Guarter, Maligaon in%tead of Tinsukiz
since Maligaon is nearest to his home town . Recause asjper
rules holding the field, the apblicant lheing a member of &C
.cammunityi can not be subjected to frequant'trangfer ancd if
transferred he should be posted nearest to his home town.
However, the reapmndénts ignmring'the settled proposition
of law in fhiﬁ regard, only mjth the sole purpose to harass
?hé applicant transferred him to Tinsukia where there is 'ﬁo
existence of the said post of CLAy which is far éway from
"his  home town. Thé applicant having'no other alternative
remedy has come under the brmtectivé hands of this Hon'ble

Tribunal seeking redressal of his grievances.

This is ‘the crux .of the matter. Détailﬁ af the
appligatfem ig given below. , | N
4.5, That the épblicaﬁtﬂwaﬁ initially appminted'as Law
Asstt. (LAY on 1.11.8%2 and joined in  the Head luarter,
Naligaon; In the'year 1992 the respondents issued an order
fransf@rring him to Tinsukia vide 6rder No .
E/ECE/III/l?ﬁ/PT*III(I)/MLG dated 108.7.92. Rut éhe said
transfer order has be@n'stayed by the respondents Sy‘ their
own  as  that was against the rule halding the field.
Th@reafter, the applicant was prmmoﬁed to the rank of Chief
Loaw Qéstt;(CLA) vide coffice ord@f NQ‘E/255/194/PtMII{T)

dated 19.5.9% w.e.f. 1.3.93.

In the year 2083 i.e. on 1.4.483 the applicant
opted for transfer and posting at newly created Rangia Diwvn
as it was near to his home town Malbari ( 13 K.M. only ) and

the respondents acting on his such option transferred him %o



Rangia and zocordingly he joined the s&id place on 13,5083,
Since then bhe has been rendering his service without any

blemish from any guarter.

A Copy of the said transfer order

4

dated 1.4.83% ie annexed herewith

and marked as ANMEXURE -~ 1.

4.4 That the applicant begs to state that on 5.7.86

the respondent No.l issued an order transferring him from
Rangia to Tinsukia. Pursuant to the said order dated 5.7.d6

the respondent Mo .2 vide order under meme Nes .

E/285/1/RNY/PER  dated 1#.7.86 released the applicant from:

Rangia Division. It is further stated that the post of CLA
of  Rangia Divo has been variated with one post of LA at
Tinsukia Divn temporarily for 2 period of one year or till

such time the post of ALO attached to Rangia Divn. is filled

up. But in reality there is no incumherdt warking a2t Tinsukia-

Divn  and the works pertaining to Tinsukia Di?m are at
present © being &Qnducted Cfrom Head Quarter, Maligaon.
Considering the guantum of wark, the respondenits withdrew
the earlier incumbent from Tinsukia ﬁivn and placéd in  the

Head Gluarter at Maligaon. In such a situation the applicant

could not have bheen posted at Tinsukiaz Divh as he is the

senior most CLA in the N.F.Railway. In case of any  exigency

s some other junior CLA Could have been posted at Tinsukia

Divn. However, in the impugned order of transfer, there has

beern & mention that he haz been transferred vise one Sri

Rajeswar Das, where as said Sri Das never had occasion to

work physically at Tinsukia. In case of Mr Das, he was

allowed to perform duty from Head GQuarter but in case of the
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applicant he has been directed fo report  to Tinsukia
personally, which shows wmalafide on the part of the
Pe%pondeﬁtﬁ.
Copies of the orders dated 5.7.686
and 18.7.84 are annexed heﬁewith and

marked as  ANNEXURE-2  and 3

respectively.

) ¢ : :
4.8, That the applicant begs to state that as per

clause 13.2 (ii) of " Concessions and facilities admissible
to  scheduled caéﬁea and scheduled tribeﬁl other than i%

direct recruitment and prmmm&imné“ an employee who b@lomgs‘
to  reserve category can. not bé-tran%ferred‘unlesz there is

any étrmng and valid reason . having négard to  the said
observation. it is the duty of ?hé respondents to

incorparate the reasons in the order of transfer, but in the
instapt case there is no such indication. It is further
submitted fhat if the applicant i to be transferred then it
is apparent from the‘abwve(clauée that he should be posted
at the rnearest station éf hig home town. It is #ertin@nt to
memtién here that there zre numbers of vacanciés exiats in
the Head Quarter i.e ﬂaligaén,éuwahati where the Aapplicant
can easily bhe accommodated.

An  extract of the said Rule is

annexed herewith and marked as
ANNEXURE~4 ,
4.6, That the applicant bege to state that his children
are studying in class IX. and VII, and very few months

left for their final examination . It is noteworthy to



mention here that in the mide-session of education of the
children of the applicant ; he camn not be transferred out
from his  home town. It is also stated herewith that the

LP% fer of the applicant will hamper in the study of his

P - ) T
children.

4.7 . - That thé gpplicant hegs td ;ta%el that the
respondents havé created two posts mf Asstt. Law Officer (
in  shorg QLO) (Broup B).vide Office Memorandum cirmulgted
vide BMPY/MLE s lebtter Mo, E/254/111/716(0) dated 12.5.848,
of which one post iz meant for Beneral category and other -
post  1$ reserved for 80 category, for which applications
'wérw invited. Ar aﬁdtnq}y; the agﬁlimant guhmitf@d his due
application form and  same has bheen accepted by - the
. , o
respondents.  The examination for filling up of the post of
ALO will be held shortly. It is pertinent tﬁ vmentiwn here
)

that apart from being the senior most of all  the wlﬁgihle
andidates, in the reserved cabtegory the applicant is  the
only candidate whose candidature Haé been ‘ac¢@m€eﬁ,
Therefore, the respondents ought not have 'transfeﬁréd thg
applicant  to such a distant place that too when th@v@b are
vacancies available din the Head Quarter which is nearer to
his ﬁatfve place, 'ﬁw that he can easily appear  in the
examination édh@du%ed B be held ﬁﬁprtly, Eut the

empondents  only with the sole purpose to deprive the

pE
hwi
‘TS
‘...a

¥

ant and to appoint person of their choice | “’51@4 the

.

impugned order er:ﬁ B.7.86.

& copy of the said letter deted
-3

12.8.84 is  annexed  herswith ~and

|
marked as ANNEXURE-H,



4.8. That the Applicant Dbegs to state that he has
cohﬁleted hardiy three years of service at Rangia and as pern

the rules halding the field fréquent transfer in case af the

afficers fall under the reserved category i not
permissible. . The applicant further submits that  the
respondents knowing fmlly well about the in coming

Cevamination for. the post of ALO, have imsued the impugned

order of transfer only with the puwpbse to harass him. That

is  why the applicant has come before this Hon'kle Tribunal

praying for an interim order suspending the .effect and-

operation of the order of transfer till dispéﬁal oaf  the
apglicatimnn It is nateworthy tm'mention here that there is
also a prmviﬁimﬁ for in service pre examination training to
he held in the headlquart@r'for the SC % 8T candidates and
in the event of such transfer, the:épplicant would loose the
opportunity of such pre- examination training for the in

coming examination.

4,9 That the Applicant begs to state that the
respondents have issued the impugned order of transfer

without applying their mind and without following “the

w

releyant rules holding . the field .The children of the

applicant are in the mid-session of their study. Also  the
wife of the applicant is suffering from chronic Nervous
disease relating to the nerve and as such  there 1s &
requirement of his presence and regular attendance.
" Therefore the applicant at this Situatimﬁ could not ﬁave

bheen transferred to such a distant place .



S BROUNDS FOR RELIEF WITH LEGAL PROVISION:

2.l Fuar  that the actimﬁ!imactimm o the part of the
Remwmﬁd@ﬁt% i traﬁﬁf@rring the applicant to Tinsukia is
iliagalg arhitréry and same iw ligble to be selt aside and
guashed.

ﬁ.ﬁn, Far  that the respondents acted contrary to the
settlied proposition of law in tvanﬁfﬁwriﬁg the apﬁlicant td
a  distant place when there id vacancy exist in the nearest
place and ther@fméﬂ same is not sustainable and hence liable

to met aside and guashed.

DL, For that the respondents have acted illegally in

transferring  the applicant in mid-session of his children

and  as  such the action on the part of the respardents s
recquired to be interfered with by this Hom'ble Tribumal and

te set aside the impugned order of transfer,

5.4, Faor that the respomdents knowing fully well about

the fact that examination for the post of ALO is going ta be

N, .
held shortly and the applicant is the only candidate in  the

8C category, have issued the impugned order of transfer only

with the scle purpose o deprive the spplicant from
appearing in the examination and in service pre-examination
training and hence same is not sustainable in the eye af law

and Paquireﬁ to be set aside and gquashed.

3 H

5.5, For that in. ony view of The wallix —Jhe 1mp \L‘?Md
» 3 G aen, o . oy 4:‘
of the respondents is nobt sustainable In the eye of

&

saetdon



9.

law and liable to be set aside and quashed,
The applicant craves leave of the Hon'ble Tribunal
to -advance more grounds both legal as well as factual at

the time of hearing of the case.

&.DETAILS OF REMEDIES EXHAUSTED:

Y

That the applicant declares that he has exhausted

all the . remedies available to him and there is no

‘alternative remedy available to him.

7. MATTERS NOT PQEVIQUQLY,FILED OR_PENDING IN ANY OTHER

The applicant further declares that he has not

filed previously any application, writ petition or swit

regarding the grievances in respect of. which this
application is made Before any other court or any -other

Bench  of the Tribunal or any other authmrity‘nmr' any such
application , writ petition or suit is pending before any of

them.

8. RELIEF SQUGHT FOR:

~

Under the facts and circumstances stated above,
the applicant most respectfully prayed that =~ the instant
application be admitted records be called for and after

hearing the parties on the cause or causes that may be shown

and on perusal of records, be grant the following reliefs to



the appiicants~

8.1. To' direct the Respondents to set aside and quash

the impugned orders dated B3.7.86 and 18.7.46.

8.5%. To allow the applicant to remain posted at the
Head Buarter, Maligaon or in any pilace which iz near to  his

native place.

8.3. Cost of the application.

8.4. Any other relief/reliefs to which the applicant is

entitled to under the facts and circumstances of the case as

deemed fit and proper.

9. INTERIM ORDER _PRAYED FOR:

Under the facts and circumstances of the case the
applicant prays  for an interim  order directing the
Respondents tml suspend the effect and mperatimﬁ af the
impugmed orders .dated 3.7.46 and 14.7.686 with & further
prayer  to éllow him to continue in his present place of
posting tgli disposal of this appéicatimn.

l‘jn 4 X % U R N ® N H DS S RN XS U a En 80 AN N B o & %R E N Y ®E D 8L DR E T R

11. PARTICULARS OF THE 1.P.0,.: )
1. I.P.0. No. : 26 Go 323.5\89

2. Date : 15 F:06

3. Payable at : Guwahati.

12. LIST OF ENCLOSURES:

s wtated in the Index,

144
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 VERIFICATION

I, 8ri JTitendra Nath Barman,  aged about 54 years,
son of Late Thaneswar Barman, resident of Parakuchi, P.0.
Sgndhagmiﬁtwﬂalbariq dm.herehy salemnly affirm and verify
that the %ta@ementﬁ made in para-

] -4 \

graphs nnn,fl“,k...n,{uﬂnnﬂn.n,nu...m,,nuengn..,n are true

to my knowledge and those made in

4:3-4-7

paragraphs ...
derived from the records and the rests are my humble

submission kefore the 4o ‘hle  Tribunal. I rave not

suppressed any material facts of the case.

D

I am the Applicanf in the instant 0A and I am
entitled to swear this Verification .
And T sign on this Verification on this the !3,

day of Y. of 206,

-

f"{ ¢ [

Gignature.

-

1#

rhrrauscceansoens &7 true to my information

/5
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Ly COMIM) & CPO/A/MALLgnan have approved the lnter
divisioml transfer of the f11owl ng staff (bn optTan) o¢
CommereInl department from other divistons t3-mangia-gfvtston |
ment!oned agalinst each »n thelr extsting pay ~nd scATe,provided

they are free from DER/SFE/Viz, cnses etc. . ' &/N""A
30 Thame K negqgnaygﬁ'(sanl,; R TR T T N e ) - -
j v . under .
1. Srl Pradip Kr.Stngh W, 5000-8@8/~ Dat/TSK — rn atve,
DCL/BO L ii ol T —
2, "|dM.Baman,CLA . __Rs, 7450-11500 /- CCOMLG P g | |
3¢ " M.C..Xalitp, © . p, 5000-8000/~  DM/TSK~ —do. }
CGC/I+a - ' cc E’)
4¢ " Ramesh Rajbanshi 5, 4500-7000/~  WOMLG ~de-
Sr.Clerk . ,

They are eligi®lé t get T.P,, transfer allswance,
Jolning time ete., As the!lr tmnsfer (s an admintstmtive groued,

"%WJ’\‘/O\—"‘O?’

T L ( L. DB. STy )
: AFO(T)
| R - Tor GHIERAL MAIAGER(F)MALLGAQI!
NO. RE/283/01/Comml/RHY(T ) dnated: o /0403

'Cﬁ_py f.-)r'émrdgd for ihfnmation amd nccéssn‘ry action to.
1, FA & CAOMLG .

2, C(‘I»’[;‘I\{ILG,;'CQ_;(,R{I)/MLG ML

" 35 . CCOMLG 5. 7 Y @ pE Y ML (-
by DRI(PY/TS — ¢ CCr)

5, beM/TsK. R g'l‘hey are requesi:ed t> spare_the
' T L - staff with the nstructisn to
‘/SgCQQ/Clﬂims(MLG report to OSD/RNY under intimatis..

: , to this office thelr up-to-dnte
F.Case,5/Sheet etc. nay please we
sent alrectiy ts ndp/nin .

7 e AOSB;RNY

8..DAO/TSK, RI%Y _ . .

9. APO/BIlI/HO, AQi(Court)Le , APO (A Mie-
0. Staff edomccérned thrwgh thelr respective cufttrulling
- sfflcer .

” . Mrs. P, Salkia, Sr.Clerk/ET

b LRI

I ‘
,{?\.,.; -S REN | R , @6\"’,6?\
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! ".ANNEX.U&E - 2

NCRAILWAY N\

_ OFFICE ORDER

1 Sl)(;;M/Maliga'on has accorded his sanction fo the temporary
varfation of 1 (one) post of CLA In scale Rs, 7,450 - “11,£00/. attached to
-DRM(P)RNY and 1 ( One ) poSTOT LA in scale Rs. 6,300~ 10,500/ attached to

. DRM(P)TSK have been varriated vice-versa. in the public interest for a
period of one year from {he date of operation or till such time the post ef
ALO ( Group-B) in scale in scale Rs. 7,500 — 12.000/- attached 16 RNY"

Déision,

created

vide this oflice memorandum nn

I‘Xl/’ﬂ/((‘nmml YRes/AGS(T)Legal Cadre dated 28.06.06 Is filled. up which
ever is earlier. But the post of LA now \arnated to R.\\ will cominue to be

-operated at RNY, ‘
1 a8 the post of ALO ( Group: B) in: icnlc ]n scale R<*7,500 .

S

12,000/~ attached to RNY Division is filled up., the post of CLA in scale Rs.
7,450 - 11,500/- attached "to DRM(P)RNY: now temporary variated to
DRM(P)TSK will stand surrendered in terms.this office memorandum no.

E/A1271(Commi)ResVAGS(T)Legal Cadre —dated 07.06.06 and will b~
deleted from the BOS. ° D '

2. Conseguent on above, Shri J. N. Barn.m'n. (S(Z)ZHC..LKI.Vin scale Rs. 7,430 — .
11,500/~ under DRM(P)RNY is hereby transferred in his existing pay &
scale and posted under DRM(P)TSK on administrative ground with

immediate effect. The above tmmfor order hm bccn i“uod as per order of

SDGM/MLG.

No. E/254/84/Pt. VII(T)Loose " . ..

Copy forwarded for information & necessary z.i'c‘t'ionf,to -

LTA & CAO/MIG
2.8DGM/MLG

3.DRM@) RNY & TSK

4.Dy.CPO(G)MLG
S.DIM/RNY & TSK.

. (S R. Nandy)
* Senior Personnel OfTicer (T) A
for General Manager (\MIG

o Iln,tpd:):my
laé

GShiTconcerncd through l)RM(P)RN S PR

. oo
AV
for General I\,_lan}_iger (P)MLG
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U]
N. F. Riilway - 4’

g ,,‘," a;‘\"‘}%v’/ . B I[( - AN'\LE XURE-B
: ;://\ ] V ' - : ‘ .
,Lf/ |
Office of the
Divl. Rly. Manager(P)

. YficeOrder- - | ' Date 10.07.2006
; - "No;mgslrfknwpm

In torms of GM(PyMaligaon's office order No.E/254/84/Pt VII(T)Loose dated

+05.07.06, onc post of CLA attached to DRM(PYRNY in scalc Rs.7450-11,500- & onc

 post of LA in scale Ra.6500-10, 50W~attach ched to DRM(PYISK have been variated vice-

o . Conscquent on above; Shri J.N.Barman (SC) CLA in scale Rs.7450-11, 500/- who
§-+ - has beea ordored for transfer & posting under DRM(P)Y'TSX in his existing pay & scale
5. .. .vide GM{PYMaligaon’s: above orders .is hereby released from this office &
© directed to report to DRM(PYTSX cn 2 MRIStrative Sroved with effect from 1

- 'I‘hisissueswiﬂxﬂteappmvalofﬂ\etmﬂiority.

'\\ o~ ///

- | | (S.SARMAH)
; | | | . APOIRNY
~ ' For DRM(FYKRNY

Cony forwarded for information and necessary action to :
. FA&CACMILG ' )
SDGM/MLG - -
DRM®PYTSK
DIM/RNY & TSK
Staft concemed

bl ol o o

h S
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. .CONCE‘SSIO\S’AI\D “FAC[LI‘I'H:S AD'\IISSIBLE TO!
'SCHEDULED; CASTES 'AND SCHEDULED TRIBES
- HANFIN {DIRECT RECRU 'mu\"r AND
PROMOTIONS (5 :

ot

: .,Secumy -D posxts.—Secunty dcposnts from Schc
Tnbc candidates- for employment: on‘Indian Railways is 50 p per’e m_ :
'ofg thc normal secumy for trdining. 2 It can - be, .deposited in-a lu o

or m msta.!ments after, thc tr'unm" actually started.
P (L"(u.r Na. F(X)l 5%- SCS/I dated l‘xh November 1957)

13.2. Appomtments/’l"xlansfers ——(1) ‘At the time of itia]
. appomtmcnt, the - Scheduled - Caste/Scheduled Tribe candxdat‘é{' '
should as far as practicablé;: be postcd near to their home towu o
a place where the ‘administration ‘can. provide them with quasterss
ubject 1o . their] icligibility,- These - instructions would Cqually'
.- apply to cases of} transfcr on. prorPoli(m prowdcd tbc posf‘é’
;w;ulabh..:~ S ‘ e i
i : ”/‘Il,"f W) 782/5"’1')!5/25 dated th July 19?2)

IR (I') Subjcctto the cxigencics of ‘service, transfer of St.hcdch'ﬁ“!’
- 'iCustes.and Schudu]cd Tribes employees should be confined to thcu"%
native districts or '*dxom'ng districts or ths places where the Admip
- stration. can provicde quarters. - They should be transfcrrcd -vc' >
.arch "nd for. vury s;rong rcasons only. oE
i 1 5'1

(z') E(SCT)MCM!S,SS:}::cd 141k de.L'ar) 1973)

Do l’re—}:‘.nrmngtxcn '}.rmmnn Cc_ﬂ:s ‘at tl e Um\ersxt)
- .—‘\J!ahabad——Grant of leave to ‘Schedulad Caste/Scheduled  Tribey
cinplovees.—Scheduled Castc/Schc,dt_lcd Tribe emplovees desirousia
ofJo'mng classes at the above-mentioned Training Centre muay (ak
leaye (carned lc:m,, etc.) ‘as due to them under no'"m:'.l rules mcludmg
traordmary ca\c i

the

_ cover the | e r'oaof tmnm.-, tn" (JCI]Uul Manaacrs m1y

Cat thf*xr dlsu:u.xon grant cx traordn‘arv l\.n' in excess of 90 dayss
m I'Cld\ tion- of R :

(L-(("r

(1) E(SCT)s_CnI'SHA :*31._(1 !Dih ubx‘u:ir)‘bi%z ex;
'l) F(SCDG"C\I9[57 dawed 28 February 1963)-

po—)
".'J

4! Cnmphm ister.—So faras co'.,r;lqu"f and grievances $
Scheduled: Qstc/Sch"chlcd “Tribe crmlo;ccg are concern _d, &3
wate | Complaint Register should -he maintained at variowss%
is.  All ILDFCSUH tions received from reserved con .n*umt
o \p!o\'cu' containing thzir grievances and compiaints should b

catered in this register and necessary aciion taken I .Lmovm. and:
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Ay o ' , | A,\lNE/YURE—;_
? ’ _- HORTHEAS T FROHTIER RAT LVINT (V -
L Office of the

General Manawei(P) g
Maligaon, Guvieh~ti-11

No.E/z&mnm(m | Dated: 12.05.2006.

To, . '
: ® The General Manager(Construction)/Maligaon
' DRM(P) s/KIR , RNY 8 LMG;~CCO/Maligaon,
DGM(G)/Mallgaon, Sr.DPO/KIR, Dy .CPO(CON)/MLG. Estate Officer/Maligaon.
Law Officer/Maligaon, DPOS/RNY & LMG, APQO/LC/Maligaon,
Asstl, Low Olficer/Maligaon, ACM/Court/Maligaon,

sub.:- Selection for the post of Asstt. Law Off Icet (ALO)/Group-'B.

. RIS

11 has been cecided vith the approval of Competent Authority to form a
pancel of 02 (1 UR & 1 SC) persons for the post of Asstt. Law Officer/Group-'B’.

2 The selection wili bz based i candidates” petformance both In writien
examinationas well as Viva-voce test. The candidates, who qualify in the voiiten
examination, will only- be eligible for the viva-voce test. The list of senior supervisory -
staff of Legal cadre, viho are eliglble to appear for the sald selection are enclosed In the
Main list and the Stand-by list under Annexitre-"A” in order of senicrity. ‘

,t\/ \/cb
"\Q:\Q v 3. The written examination for said selection v/l consist of only one paper on
" the following subjecis and maximum and minimum quatilying inatks for the came are
indicated as under:-

/S T sgmect TTTRAKINUN MARKS | QUALTIYING
f\ ¢ / e L1 professional stbject, Establishment | 150 (including at least 10°0 of 90
JT M & Financial Rules the total matks on Official
// it e L .. [llanguage Polir & Rules)
\\f ‘\/Jra \ ‘,l\ ' - ' | .
L “\ 4, It may be noted that the question paper will be bi-lingual, le., Engilh &
(v ) ¢ Hindi Tt wili-be candidates’ cholce whether they write elther n English or In Hindl.
W N . .
L“ <‘ * /"S;\’V(\/‘ 5. Ihe Controlling offkcers should notity this wildely amongst the staft of L |

\b branch of this Railway mentioned in both the lists as per Annexure-'A” under their |
control and obtain their wrilten WILLINGNESS/UNWILLINGHESS individually in the '
prescribed PROFORMA as enclosed at attached as Annexure-'8 of this notification and
_send the same to this ¢itice, 50 a5 to reach by 12.06.2006 viithout fall. 1F no optivn 5
c («-C“' _received from any eligible staff from the Main list within the stipulated period mentioned
- K -
Q ":‘;L‘"
— C

— above, it will be pres;q\ed that he/shT is unwilling to appear in the above
) 1 s

e ) -~
L,[“‘\ < : 1 /'/‘/ LT /:/
" ?'?‘/ c& —’5

: Tty ' E/ o Contd....(?)
,’ , :,‘J'\'h .,-l"l . - _ P A

¥ ? e . '_‘.'v—'*\ g/ll g

L ‘ ,LCC ot " F/ ) //‘7 l/b ‘

: VI \'\'/‘,/ ' \f\ﬂ??) N

S S U,




~ -

()

T

[

advised o express their willingness OF uvetiiinaness, The Contreiing
cnsure that all stafl under their control, viliose names apneasred in th i
Stand-by list, have exprossed their viillingnessfunwillingness inowriting

office to.accelerate the selection Process.

ain list aud e
to enapie s

-
e, a

6. Since one post is meant for ore-seiention coaching| fo willing SC/ST
candidates will be arranged before cominencement of the wiitten examination. tience,
controling officer(s) will have lo ensure spusing of those SC/ST candidates to attepd the
said coaching without fail. 11 anyonc rcfuses lo undergo pre-selection coaching, a
writlen undertaking should be obtained from him/her to this cffedt and sent to this
office In die course of time.

7. It any representation Is recelved from any stall agaihst the nteqrated
seniority position shovin in the Annexute or any other particulars| therein, the <ame
should be forwarded to this office immediately. No representation ag sinst the Integrated

] seniorily position will be entertained on a later date. o : j
: 4
8. The final list of eligible candidates under zone of consideration |will be
published immediateiy after expiry of the target date.
9 A copy of Syllabus published  vide Pailvsay  Board's| letter

No.E(GP)2003/2/32 dated 10.12.2003 s enclosed as Annaruie-C’ vilth tids
- notification for wide circulation amongst the eligible staff concerned.

The recelpt of this netification may p'ease be acknowledged.

\\-J-"@.

L \:;’L\ﬁ\'

(P.K.SIfli)
y.CPO/GAZ,

For GEHERAL MANAGER(P)

DA As abova, |

O
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N&NEXURE-‘A’

DESIGNATION & ST

1“'

/CLA/DRM(P)/RNY ;;;M .

oL

CLA/GM(CON)/MLG -

‘ SHRI B! >‘TALUKDAR*

“[:CLAJCOO(COURTY/MLG &

f’SMT DIPALI KALITA PAINE

T CIAJGMLAW)/MLG -,

A

1.SHRI PANKAJ KUMAR NEOG ’“‘.j"‘

| CLA/CCO(COURT)/MLG ¥

I SHRI H.C. PRASAD %+~ i1

CLA/CPO(LC)MIG

“ SHRI'S.A: AHMED V:Y-,',."“;"

CWCG)[COURT)/MLG C v

§

no‘n' et

NAME OF TH“' STAFF o

.;.»’I

'.aHRIARUPKUMARROY?"“"""%‘. L UR

WHETHER |
SC/ST/UR

DESIGNATION & STATIDN
SR T

CLA/GM(LAW)MLG ;3

SHRI BASUDEV SARMA 4. 77 i _UR

CLADRM{P)jLIC o

| CLA/CCO(COURT)/MLG

SHRI A. BHATTI\CHAR]EE';‘ TTNTTTUR
SHRI AK. DOLEY " BEETENEEN

CLA/CPO(LC(/MLG _ *

SHRT MANARANIAN sx lARMA«.

| CLA/CCO(COURTYMLG 1"

R

CLA/GMILAW)/ILG

‘SHRI 7'f TALUKDAR ¥ h!is*igw aitE
SHRI GHANASHYAM RAMBF A

CLAJDRM(P)/KIR

' SHRI SUNI]_ MUKHERJEE"’J 4' i

- R

N e WA Y

CLAGM{LAW)/MLG

A

TCLACEH(COURTYM LG”“!@“; N

LA
AR LAY
R P
b
TEARY
9 !;}."){4{.
‘b
A e
’ f‘ ':'s"l
.!l x“#ﬁ:, ‘e
?i 9 Gy
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